IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
IB-1494 /ND /2019

IN THE MATTER OF:
Mr. Amit Industries Pvt. Ltd. ...PETITIONER
Vs.
M/s. Svasca Industries India Pvt. Ltd. ...RESPONDENT
Section
Under Section 9 of IBC Order delivered on 25.11.2019
Coram:01

SHRI. P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Op.-Creditor :Mr. Sanyam Jain, Advocate
For the Respondent/ Corporate-debtor :Mr. Sidhharth Tayal, Adv. Mr.
Shashi Sharma, IRP in person
ORDER

Heard the submissions made by the counsel for the petitioner and
IRP in person and the corporate-debtor. The application moved for withdrawal
of CIR Process initiated in case No. IB/1494/ND/2019 has taken on record.
Having heard the submissions made by the counsel for both the parties and
having gone through the contents of the application, the withdrawal of CIR
Process is permitted and the matter is disposed of in all respects. In exercise of
powers conferred on NCLT by Rule 11 of NCLT Rule 2016.

g - s oot
(V.K. Subburaj) (P.S.N. Prasad)
Member (T) Member (J)

(Meenu)



